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‘Mr.ch.‘Pufohiﬁ'- counsel for the éaplicént;

On 24.9.92, directions were given that the
defégts would be removed within—2 weeks., The =
Dy.Registrar is directed to seek the report of .
the Séction’officér (Judicial) why nO'report'has
been submitted on the pointﬁ whether the defects --
have been removed or not. The learned counsel
for the applicant submits that the dedlects have

The case midy be listed ‘tom8 rrow
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.," A with. the report of the S O(Judicial) Put up
YT 13, 10 92 for direction.
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